
which will como in course of payment 
during the year ending on the 31s. day 
of March, 1969, in respect of 'Capital 
Outlay on Public Works'." 

so. -Capital Ontiay on Road 
Transport and other SebeDles 

"That a sum not exceeding Rs. 
2,71.64,000 be granted to the President, 
out of the Consolidated Fund of the 
State of Uttar Pradesh to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending on the 31st day 
·of March, 1969, in respect of 'Capital 
Outlay on Road Transport and Other 
Schemes':' 

St.-Commated Value of Peusioas 

"That a sum not exceeding Rs. 
4,94,100 be granted to the President, 
out of the Consolidated Fund of the 
State of Uttar Pradesh to complete the 
sum necessary the defray the charges 
which will come to course of payment 

. during the year ending on the 31st day 
of March, 1969, in respect.of 'CoD;lmuted 
Value of Pensions'." 

S2.-Scbem .. of State TradlllR 

"That a sum not exceeding Rs. 
S8,19,92,400 he granted to the President, 
out of the Consolidated Fund of the 
State of Uttar Pradesh to complete the 
sum to necessary to defray the charges 
which will como in course of payment 
during the year ending on the 31st day 
March, 1969, in respect of 'Schemes of 
State Trading'." 

51.-Loaas aDd Ad,agees Bearing 
Interest 

"That a sum not exceeding .Rs. 
47,44,SS,600 be granted to the President, 
out of tbe Consolidated Fund of the 
State of Uttar Pradesh to complete the 
sum necessary to defray the chargcs 
which will come in course or payment 
during tbe year endinl on tbe 31st day 
of Marcb, 1969, in respect of 'Loans 
and Advances bearing Interest'." 

15.22 lin. 

UTTAR PRADESH APPROPRIATION 
(NO.2.) BILL· 1968 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT):· I beg to move for I~ave to intro-
duce a Bill lo· authorise payment and apro-
priation of certain sums from and out of 
the Consolidated Fund of the State of 
Uttar Pradesh for the services of the fina-
ncia I year 1968-69. 

MR. DEPUTY-SPEAKER: The que· 
stion is : 

"That leave be gran ted to introduce 
a Bill to authorise payment and apro-
priation of certain sums from and out of 
the Consolidated Fund of the State of 
Uttar Pradesh for the services of the 
financial year 1968·69." 

The motion was aJopud 

SHRl K. C. PANr : 
the Bill. 

introduce t 

I bel to move t : 
"That the Bill to authorise-payment 

and appropriation of certain sums from 
and out of the Consolidated Fund of 
the State of Uttar Pradesh for the 
services of tbe financial year 1968-69, 
be taken into consideration .. ' 

MR. DEPUTY·SPEAKER: The ques-
tion is : 

"That the Bill to authorise payment 
and appropriation of cetlain sums from 
and out of tbe Consolidated Fund of 
the State of Uttar Pradesh for the 
services of the financial year 1968-69, 
be taken into consideration." 

The mol ion wal adopted. 

MR. DEPUTY-SPEAKER We 
will now take up clause-by-clause consi-
deration of the Bill. The question is : 

"That clause 1 to 3, the Schedule, 
the Enactinl Formula and the Title 
stand part of the Bill." 

The molion wa6 adopted. 
Clauln I to 3, the Schedule, the Enatti,., 

I'a",."l" afl{/ the Title were adJ/.d ttJ the Bill. 

.Published in Gazette of India Extraordinary, Part .II:. sectillD 2, dated 3-5-68. 
tllltnKluced/movetl w11b tile . recommendation of tho P_den&_ 
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SHRI K. C, PANT: I bel to move I 
. "That the Bill he passed." 

MR. DEPUTY-sPEAKER: The ques-
tion is : 

"That the Bill be passed", 
TM moIioli wtl.I tldopted. 

U.24 ..... 

*DEMANDS FOR GRANTS 
(WEST BENGAL), 1968-69 

MR. DEPUTY·SPEAKER: The 
House will now take up discussion and 
votinl of Ihe demands for Grants in respect 
of the Bud,et (West Benllal) for 1968·69. 

. Demand No 104-Toes on Ineome other tllan 
Corporation Tal[ 

MR. DEPUTY·SPEAKER: Motion 
moved: 

"That a sum not exceeding Rs. 
6,10,000 be granted to the President, 
out of the Consolidated Fund of· the 
State of West Bengal to complete the 
sum necessary to defray the charaes 
which will come in come in course 
of payment durinl the year endin, on 
the 31st day of March, 1969, in respect 
of '4-Taxes on Income other tban 
corporation Tax' ... 

MR. DEPUTY·SPEAKER: Motion 
moved: 

"That a sum not exceeding Rs. 
3,91,44,000 be granted to tbe President, 
out of the Consolidated Fund of the 
State of West Denial to complete the 
sum necessary to defray the charaes 
which will come in course of payment 
during the year ending on the 31st day 
·of March, 1969, in respect of '9-Land 
Revenue'." 

Demand No.2.76-Land RenDlIe-Otiler 
M ... eUaneous Compensation and AlSip. 
meat. 
MR. DEPUTY'SPEAKER: Motion 

.moved: 
"That a lum not exceedina Rs. 

19,21,000 be IIl8IIted to the President. 

out .of the Consolidated Pund of tho 
State of West Bengal to complete tho 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending on the 31st day 
of March, 1969. in respect of '76-
Land Revenue - Other MisceIlaneous 
Compensation and Assignments'." 

. Demand No. 2·9Z-·Land Re_ae-Payment 
of Compensation to Land·Holden, etc. 
on tbe abolition of tbe ZaID/ndarl Syst_ 

MR. DEPUTY·SPEAKER: Motion 
moved: 

"That a sum not exceeding Rs. 
,. 2,33,34,000 be granted to tbe President, 

out of tbe Consolidated Fund of tbe 
State of West Bengal to complete tho 
sum necessary to defray tbe cbarges 
which will come in course of payment 
during the year ending on the 31st day 
of March, 1969, in respect of '92 -Land 
Revenue-Other Miscellaneous Compe' 
nsation to Land·Holders. etc. on tho 
abOlition of the Zamindari system'." 

Demand No. 3·10-State Esdse Datles 

MR. DEPUTY· SPEAKER : Motion 
moved. 

"That a sum not exceeding Rs. 
56,45,000 be ,ranted to the President, 
out of the Consolidetcld Fund of the 
State of West Benaa\ to complete the 
sum necessary to defray the cbarges 
which will come in course of payment 
during the year ending on the 31st day 
of March, 1969, in respect .of '10-
State Excise Duties'." 

D_aod No. 4-11-Tasos on Veble.\es 

MR. DEPUTY·SPEAKER: Motion 
moved: 

"That a sum not exceeding Rs. 
11,43,000 be Iran ted to the President, 
out of the Consolidated Fund of tbe 
State of West DenaaJ to complete tbo 
sum necessary to defray the cbarges 
which will come in course of payment 
durinl tbe year endinl on tbe 31st day 
of Marbb, 1969, in respect of 'II· Taxes 
on Vebicles'. tI 


